
9 Coking Coal Mines AGRAHAYANA 
(Emer. Provns.) BIU 

augmenting supplies of refractories to 
meet the essential requirements of the 
iron and steel industry.**

The motion was adopted.

SHRI SHAHNAWAZ KHAN Sir, I 
introducef the Biil.

10.06 hrs.

STATEMENT RE. ASIAN REFRACTO
RIES LIMITED (ACQUISITION OF 

UNDERTAKING) ORDINANCE

THE MINJSTF R OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : Sir, on
behalf of Shri Mohan Kumaramangalam, I 
beg to lay on the Table a copy of the 
explanatory statement (Hindi and English 
versions) giving reasons for immediate 
legislation by the Asian Rcfiactories Limited 
(Acquisition of Undertaking) Ordinance,
1971, as required under rule 71(1) of the 
Rules of Proceduie and Conduct of Busi
ness in Lok Sabha.

10.06 brs.

COKINO COAL MINES (EMERGENCY 
PROVISIONS) BILL*

THF MINISTER OF STATL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : Sir, on
behalf of Shri Mohan Kumaramangalam, 1 
beg to move for leave to introduce a Bill to 
provide for the taking ovei, m the public 
interest, of the management of coking coal 
mines and coke oven plants, pending nation
alisation of such mines and plants

MR. SPEAKER : The question is :
“That leave be granted to introduce a 

Bill to provide for the taking over, in 
the public interest, of the management 
of coking coal mines and coke oven 
plants, pending nationalisation of such 
mines and plants.”

13, 1893 {SAKA) Re. Statements by 10 
P. M. or Defence Minister

SHRI SHAHNAWAZ KHAN: Sir, I
introducejr the Bill.

STATEMENT RE. COKING COAL 
MINES (EMERGENCY PROVISIONS) 

ORDINANCE

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): Sir, on 
behalf of Shri Mohan Kumaramangalam, I 
beg to lay on the Table a copy of the 
explanatory statement (Hindi and English 
versions) giving reasons for immediate legis
lation by the Coking Coal Mines (Emer
gency Provisions) Ordinance, 1971, as re
quired under rule 71(1) of the Rules of 
Procedure and Conduct of Bu&injss in Lok 
Sabha.

SHRI S. M. BANERJEE (Kanpur) : 
Sir, should I take it that during the emer
gency every job has been entrusted to an ex
army General ?

10.08 hrs.

R E: STATEMENT TO BE MADE 
BY PRIME MINISTER OR 

DEFENCE MINISTER

SHRI 1NDRAJ1T GUPTA (Alipore) ; 
Sir, may I make a submission for the con
venience of the House ? It has been agreed 
that every day for the remainder of the 
session the Government will make a state
ment. It would be better, I think, for the 
convenience of Members that there should 
be a futcd time, either at the beginning or 
at the end or in the middle, for the state
ment bccause Members would like to hear 
it. We are expecting that this statement 
will also cover developments in the Security 
Council. So, we would like to know at what 
time it will come.

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND SHIPPINO 
AND TRANSPORT (SHRI RAJ BAHA
DUR) : The Prime Minister would like to 
make statement at 10.30. May be, the 
Defence Minister also makes one.The motion was adopted.

f  Introduced with the recommendation of the President.
♦Published in Gazette of India Extraordinary, Part II, section 2, dated 6.1X1971.



i l  Continuance of Proclamation DECEMBER 6, 1971 about W. Bengal (St. Rest.) 1$

[Shri Raj Bahadur]
As for the future, I shall intimate to 

you the time convenient to them every day 
in the morning at 9.30 or quarter to 10 O’ 
Clock and you may inform the House at the 
commencement of the sitting.

SHRI S. M. BANERJEE (Kanpur): 
We should be given an opportunity to 
congratulate the Soviet Union for their 
veto. The entire country has known who 
our friends are and we see the unmasked 
American imperialists.

SHRI SEZHIYAN (Kumbakonam) : 
I suggest that every day at 12 O’Clock the 
Government spokesman, the Prime Minister 
or the Defence Minister, comes before the 
House with a statement.

MR. SPEAKER : Would 11 O’Clock 
every day be convenient ?

SHRI RAJ BAHADUR : I would 
certainly suggest it to the Prime Minister 
and the Defence Minister. But may I pray 
that because of certain exigencies of the 
situation it may not be possible always to 
make a statement at a fixed hour.

v m  fŴ TrY (w rrf? m ):

argfamT f t  11  % srsntt
m  fc*rr w
*̂Rr«r ^  it*rr i

SHRI RAJ BAHADUR : I will inform
you everyday as to what time will suit 
them.

10.10. tars.

STATUTORY RESOLUTION RE. CON
TINUANCE OF PROCLAMATION IN 

RESPECT OF THE STATE OF 
WEST BENGAL

MR. SPEAKER : The House will now 
take up further consideration of the Resolu
tion moved by Shri F# H. Mohsin regarding 
the cotinuance of the Proclamation in res* 
pect of West Bengal. Shri Dinen Bhatta- 
charyya to continue his speech.

SHRI DINEN BHATTACHARYYA 
(Serampore) : Mr. Speaker, Sir, at the 
outset I want to strees upon one thing that 
at this juncture when the military junta of 
Pakistan has thrust war on our country 
because of our full-fledged support to the 
liberation movement of Bangla Desh and 
state again that our patty has pledged full 
support to the Government for stiengthen- 
ing all kinds of war effort to defeat the 
military junta. At this moment, we want 
that there should be full unanimity in atl 
respects. As such, when the Government is 
coming again for the extension of the Presi
dent’s Rule, I may say that the President’s 
Rule is not liked by the people of West 
Bengal inasmuch as the President's Rule is 
nothing but a rule of the bureaucrats and 
the rule of bureaucrats means that you can
not fully mobilise the whole nation behind 
this solemn cause of defeating the Pakistani 
military junta.

It would have been better if at this 
moment there would have been a popular 
Government in West Bengal. However, it 
is not so and still wc again pledge our full 
support to the cause of the liberation 
struggle of the Bangla Desh people. In this 
connection, in order to fully mobilise the 
effort of West Bengal, 1 may remind the 
House that it may be a new thing, a new 
fcatuic, to some of the people of other 
parts of the country but, in West Bengal, 
from the day the liberation struggle of 
Bangla Desh started, all the people irrespec
tive ol the parties supported the cause of the 
liberation fighters m Bangla Desh.

Today, I would request the Government 
to see that the bureaucrats do not rule there. 
Day before yesterday, 1 said something 
about the terror rule that is there. There is 
no rule of law in West Bengal at the present 
movement. 1 he police, the C. R. P. goes 
there, not to fight against Pakistani aggees- 
sion but to fight against the young people of 
West Bengal About 200 youngmen have 
been killed by police. This is going on day 
in and day out. We have cited here so 
many cases. But nothing has been done. 
When the Defence of India Bill was dis
cussed here, Mr. K, C. Pant assured that 
there would be no misuse of the powers 
given by the Defcnce of India Bill. I can 
cite so many examples here. (Interruptions)

For full mobilisition of the people 
against the military aggressors, all these


